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THE ALIGARB MUSWlUIIVBB8ITY (AMERDIIDT)·BJLL. 
1861. 

RBPOBT OF TIDI. SELEOT COMMITTBB. 

WII., the undersigned, me.Qlbers of the S:elect Committee to which the 
Bill. further to amend the Aligarh Muslim University Aot, 1920, was 
referred, have considered the Bill ond have now the honour to submit this 
our report, with the Bill 8S amended by us annexed thereto. 

We have generally brought the Bill ill line with the Benare. Hindu 
University Bill, 1961 and we have proposed the same amendments which 
Wi' have proposed in that Bill. . There .remains only one point which is 
peculiar to this Bill and to which we need refer. 

\Vn have altogether omitted section 82 of the Act which was merely 
amended by the original Bill. Section 82 relates to the admission of 
students to the University and the holding of ex'aminations. These 
matters are to be regUlated by OrdinanCes and the section, therefore, does 
not serve any useful purpose. We m~y add that no such corresponding 
I'ection exists in the Benares Hindu University Act, 1915. 

2. The Bill W11& published in the Gazette of India, Part; II-Section 2, 
dated the 9th June, 1951. 

3. We consider that the Bill has not been so altered as to require 
ci.!:cu!a,tion under rule 77(4) of the Rules of Procedure and the Conduct . 
of BusWe,ss in Pa.rliament and we recommend that it be passed 8S .now 
ameuaed. 

NEW DEun; 
1'he 7th. Sel'tem her, 19.11. 

lila.,. to a Minute of Dil.nt. 

M. ANAN'l'HASAYANAM A~ YA.NUA.H. 
A. K. AZAD 
B. R. AMBEDKAR 
*M.A.KAZMI 
*R. K. SIDHVA 
"'K. T. SHAH 
M. HIFZUR RAHMAN 
-GOVIND MALA VIY A 
*R. U. SINGH 
"'ZAKIR HUSAIN 
D'SOUZA S. ;J. 
"'GOVIND DAS 
S.D.DEO 
DESHBANDHU GUPTA 
SYED NAUSH.f~RAI,I 
JAIPAL S:INGH 
G. DURGABAI 
·'J'EK CHAND 
P. S. DESHMUKH 
·H. N. KUNZRU 
DR. MONO MORAK VAS 
.SYAMA PRASAD MOOKj<:n.Jm~ 
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MINlJ'I'Bt:' 011' IHt:':-;gN'r 

tor; , ", •• 

, " {'" \:,' :. .. , ..... ' . . ,1 

Although 110 formal decil:lion was tltken, the mujorit,y view WBIll t,hat, the 
\\~Ol'de "Hindu" and .. ,l\1~s~im" from th .. ruuin hendil)g of both thtl 'bills be 
deleted, I hold the majority view, ' , , " " 

'~.:,&ga.rding religious instruction 1 thin}, it shotrld be definitely laid 
do~n"that the religious instruction, debates or talks shtdf be in spiritual, 
moral and' musical Flubjects only. If it is not made cle'ar tbell there' is likeli· 
hO'Jd of dash and differences in variolls sectorA and believes of religion! ill 
both vis'., Hindu, and Muslim, communities. .Shias, and Swris tWd, Babe!; 
will demand their own way of religious iustruet.i()Il!', 80 wtU, Sanatanis, ~ya 
~amajists,' and Murti Pujaks. Under these circumstances I think ;hfl sug-
gestion Inade by me if aecepted will a.void l:I\lch 8 clash. 

R.' K, HIDt! V A, 
NEW DELHI; , 

The tlh September, 1951. 

U 
I have l:Iiglled this Report subject to the following luiuuLe of dissent. 
~. I do lIot think the purpose of making religioul:I instructioT,lriot CUlll' 

pulsory, in conformity with the ideal of fL secular State, will be served by 
~he clause as it stands and the proviso to it. ByperIlIitting such inBtl't1c-
HOll to be given to those who ask for it, without at the same time plaoiDg all 
obligation UpOIl t·he University concerned to provide such instruotion. in 
ItllY religion in which students ask for, if the Htudents asking for iil are ade-
quate ill lllllnhel', lWei if th(~ Ulliversity has sufficient means and facilities 
fol' tIll' plIrp0tiC, 'I'he result of the present wordillg would be that only Hindu 
"tudent8 will ask fol' and get such religious instruction in Benares, and 
onl;\" MUilim student>: eio so in Aligarh. The two Universities would thus 
lloDtinllE' to remuin exclusively Hindu or Muslim institutions, so far as 
providing religious instruction il,; concerned. I think, therefore, that 11 
fllrt,her proviso is neceEisary to add to the existing one, requiring the Uni· 
\'el'sitit·s to provide instl'uction ill IlIly relion for which there is sufficient 

demanu, and in regard to which the 'University concerned has sufficient 
financial aud other .facilities, This WOUld, also, help to keep such jnstruc-
tion on a higher plane of religious phildsophy, rather than dogma or ritual, 
which tend to narrow the mind und cl'eate rigid moulds of ~hough~. 

:t J, also, consider it necessary that ,the University should itself have 
rowel' and authority to make arrangements for an impartial hearing ard dis-
(."o()sal of any complaint that the teacher!;, 01' any of them, Or the students, 
may have against au,)' U lliversity authority or officer. Accordingly, in the 
(:lausetl dealing with the "Powers of the 'University", I would like to (lmend 
so as to authorise the University to set up, whenever the ~asion demauds, 
its own '!'ribuna] of arbitratioll in regard to any complaint that any students, 
tbuchers, 01' officers of the University may have to make in regard to their 
treatment, or in regard to the terms and cohditions of their service. This 
will enable the University to avoid any needless washing of its dirty linen, 
or exhibiting in the public any unsavoury skeleton; and wiDiJ:1)ilJe jbe 
occQsions for the use of the emergency powers vested in the Visitor to 
the disadvantage of the University. ' 



3 
~. ~e, pJ'C)Viaio~.: for Qumq?ennial Inspection, inserted py ,the Self-ct 

Comzmttee" would be sho~,of1ta hardipip, in regard to occasions for com-
plaints or dissatisfaction, contemplated in the :preceding paragraph, if .the 
Arb,itration or Judicial Tribunal, suggested therem, CA.n be set up 'n.t' nny 
tiine;and off its oWn bat, by~he University, without waiting for 5 years to 
elaplle, and an 9utside authority c~rry out an iT',spection, make its 'report, 
andthereupori require the University to tA.ke tbeaction indic1l.ted. ':' \ ' . 
. '5~ Th.e Q.uinquennial Inspection would gain very considerablY ,iutiIDity, 
,if an oblIgation IS placed on the Government to meet the .l~gitfmate ,n!,eds 
!lnd requirements of the UniverRit,y, SR revealed hy Ruch iuspecti9n. ' A' cor. 
1'esponding obligation would, of course, have to be, as it is,placed ob the 
Umversity e.uthori~e8to carry out Bny instructions given as th~result of 
such Inspection, Wit reveals' (\n~' deficiencieR or shortcOlllings 'of' t,he Uni-
veraity, 

6: Onprjnciple I am agninE\t the institution .of II Visit~r, and more 
specifically if the Visitods to be the Head ofthe Union, I consider it would 
tend.to bring the President of the Union noedlessly into Party polities, Hi!'! 
decisions can only be ,those ':.£ his Ministers, and those Ministers would, err: 
h.ypOtllfJ8i, be Party leaders, The autonomy of a University is,. in lOy eyes, 
too saered a. principle to be thus mnde the plaything of Party politics, If [l 
Visitor is, never1iheless, thought to be indi!>pensable, I would rather hlve thf' 
Chancellor of the Universitv vest.i<d with t.hi" authority. thon'tlir.' Vr'esideat 
of the Union, • " ., ' 

K. T; SHAH. 

NEW DELHI; 
, The 7th 8epttm,hrr, 1t}51. 

III 
1. Th~ Benares Hindu Unive.rsity is a. ru~nillg institutio~i.' 'It~present 

Constitution hastw'.> sets of ,bodIes to deal ,nt.h the ~cad~mlc a.~dthe ad-
lriinistrntive matters. The Supreme body. of . the UDlver~'ty" natn~t:v, t~(' 
Comt, deals with administrative affair!', ,WIth the .E.xecu~Ive CounCil a~ lb, 
~xecutive, body, Hearries on the day to day ndmlIpstratlO~, of .th.e.~nlver
sit,', The Sena.te is the Supreme bod~ on the academI~ SIde ,'Wl,th th.e 

,SvIldicate as its executive, This bi£~rcatlOn ,.~f the acade.ml~ and the sdml" 
niStrative control has worked during these thIrty yenrs With m8r~ed ,SUCC~Sfl 
and smoothness, What is more,' it has tended to ke.e~.t~~ .B,cBdemic s~dp 
of the University pure and clean. t~e hune of party pohtlCS, If a.t 1W1, hemg 
confined to the administrative S('CtlOllS, , 

"rbe S:electCommittee has agreed thnt this hellltl~y bifUrcation shoul~ 
J'cmo.ln qnod the bodies which are at. preMnt called the Senate ~n~ the Syndl-
('~te shoJld contiIlue, but it hnil recommfl,?ded hy fl sman mo.Jorl~y thR.t.r~he 
lID,mes of 'the Senate f\l}d the Syndieatf' Rhould. now he changed In.to . Ihe 
r.. I . C' '1" alld "Tbe Standing ljommltteo of the AcadernI<l COUll-
A.~a( ernlC ounCl ' , 
(·il··, • " " 

W . are of the opinion that the old narnel'l, Senllte an~ ~yndie~te,F;hou1<t 
beQll~erl ,to remain, The Indian. u~~,",,'rRit~eB' Comm.lsslo~ have th~m~ 
'selv8ssajd ,that, it is ~ot,t~e.ir intentIOn to s.ee ex~ct u~~~orm~~id~~~~~u 
ti~n,even among ,UDl~er~Itles.:of ~he same gen~:~eBt~ll r~olutibDs Rrtacor. 
prmted I'ecords of the UniVerSity of the past nl'!C , d C'! .:]' t, ,<'I'nc" 

b . th e of the Senat() fln .,ynll)('f\ '0, ... 1 " reFlpondence, hn.ve een lD e nom, ' " , 



4: 
these two bodies are going to be retained, we are strongly of :the OPlDlOD. 
that there is no need to disturb the preBBnt names .. We suggest that they 
should be allowed to remain. 

The only argument advanced for the change was ~at in Bome Univel'Bi-
ties the Senate is the Supreme body and that by calling it 'the AcadeJ;Dic 
Council', uniformity would prevail in the three Central Universities. We are 
uuable to see the weight of this srgwnent. But whatever there be in it, the 
..dvalltage of retaining a name which has come down, when such retention 
makes no difference whatsoever in the substance, is obvious and we feel that 
it should be done. . 

II. We should like to draw attention to the supreme importance of the 
complete autonomy of Universities. It is a principle not only recognise'll but 
assiduously followed and maintained all over the world. When our Univer. 
sit·jes were started in this country, the Government of the day was a foreign 
Government which distrusted the people in all matters, and therefore, put 
down clauses in the various Universities' Acts giving powers of interference 
to the Government in their affairs. We regret we have not been able to get 
from the Parliamentary Library or from the Ministry of Education Library 
the Acts and Calendars of most of the foreign Universities. But, to tho 
extent that we could, such powers of interference did not exist in the Acts 
oonstituting the Universities of free countries. We would, therefore, feel 
happy if l.'lause 5, sub-clauses (2), (3), (4), (5) and (6) are dropped. 

In the Select Committee it was mentioned that the above powers of the 
Visitor would be exercised only "in any grave emergency". No opposition 
WRS expressed to this and we assumed that this had been agreed to. If 
these sub·clauses have to remain, we suggest that at the beginning of 
clause 5, 8Ubl-c1a.UBe (2), the words ~'In any grave emergency" should be 
added. 

III. With regMd to clau8e 5A : 
We suggest the addition of the words •• and requirements" after the word 

"needs" in this clause to clarify the meaning and the purpose of this clause. 
more fully. It W88 argued in the Select Committee that the word "needs" 
inoludes 'requirements'. There should, therefore, be no objection to its 
inolusion. • 

We should also like to add at the end of this clause: "It will be the duty 
of the Central Government to fulfil the needs of the University to the best 
extE"nt pol8lble." 

IV _ Last but not the least our objection is to the terms of clause 15 of 
the Bill. We are glad that the Honourable Minister' for Educa.tion has 
agreed, and will announce in the Parliament, that he will appoint a Com-
mittee of 5 or 7 members of Parlia.ment to whom the draft adaptations and 
modifications in the present Statutes of the University shall be referred and 
that the deoisions of the Committee will be accepted and given effect to by 
th,., Government. This is satisfactory so far as it goes and is a distinot 
improvement upon the clause as provided in the Bill. 

We a.re of the opinion that the adaptations and amendments of the 
8t&tutes, when provisionally finalised, should be sent to the Universities 
concerned for their OpiniOBS thereon and that they should be finalised only 
after taking such· opinions into consideration /tnd being laid before Parlia-
Jnent. 



IS 
'rhe three suggestions whioh we wish to make now regarding clause 15 

of the Bill are as follows:-
(1) That this Committee should be ap~inted by the 1!a.rliamcnt on I), 

Illotion by the Honourable the Education Minister. This will be a mOf!' 
CNl"6ct procedure and ill keeping with the position and powers of the Parliu-
ment. It will make no difference in actual fact Bnd we can see no possible 
objection to this course being adopted. 

(2) 'rhat the decisiolls of this Committee should be placed 011 t·he table 
of t.he House for the information of the members of the Parliament. 

(lJ) Tha.t the procedure agreed to by the Hon'ble the Education Minister. 
aud the modifica.tions proposed by us therein, if accepted, should be substi-
tuted ill the Act in place of the proposed first para. of clause 15 of the Bill. 
whieh, as at present, reduces the Parliament to a nullity. 

As we ha.ve sa.id, our proposal will make little difference in actual effeot. 
But our suggestion is motivated by a desire to maintain the sovereignty and 
powers of Parliament intact. In the history of the British Parliament, HIP 
tendency for GovemImlnt to take· over in its own hands more uud more 
powers had been on the inorease at one stage until in 1929 a Committet· 
was n.ppointed by Lord Sankey as Lord Chancellor, called "The Ministers· 
Power Committee" which la.id down that Parliamentary control over dele-
gatpd legislation was necessary. Provision was then made for it by Statute. 

We must safeguard against this danger overta.k:ing us also. Our proposl\l 
will make little difference in substance but will result in the observa.nce of 
the ootTeet and healthy procedure. We cannot be without hope that 011 
further thought, the Government will find no objeotion to our suggestion. 
'I'he Parliament, we trust, will agree with us. 

We reserve to ourselves the right of moving amelldmellts to the Bill a;; 
amended by the Selent Committee. 

All our remarks except those rela.ting to the Senate and t,he Syndicate 
at the Benares Hindu Univeraity, apply to the Bill relating to the Aliga.rh 
Muslim University also, mutatis mutandis. 

NBW Di:Lm; 
Th.e 7th September, 1951. 

IV 

GOVIND MALA VIYA. 
SYAMA PRASAD MOO.KERJ~K 
GOVIND DAS. 
M. A. KAZMI. 

I feel that in· view of the new cla.use 28 recoDlmended for insertion by 
t~ Seleot Committee containing .. Transitional ProviRions", clause 14 shou Id 
run 8,S follows: 

"Sub-section 1 of Section 19 of the Plillcipal Act sha.ll be omitted." 
The amendinent to sub.seation 1 of Section 19 1.It; contained in clause 14 

hus become unnecessary snd is likely to orelttp difficulties. 

R.. U. SINGM. 
NEW DBLJD: 

'l.'hl.! ~th September, 1951. . . 
~,---~-.---

..J 
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V 

Weare definitely and strongly of the opinion that clause . lOA should be 
udel&!d from the Bill to amend the Aligarh Muslim University Act. 

. . NEW DELHI; 
'J'lte 7th September, 1951. 

V1 

ZAKIR HUSAIN. 
H. N. KUNZRU. 

Clau8e 15.-1 am not in favour ofc}ause 15 of the Bill, in so far BS "it 
gives ·tothe Oentral Government the finQlpow~r to make adaptations Bnd 
Jr.odificatiollS in the Statutes now in force. When - the Benares mndu 
University Act waspaBBe~ in 1915, the first Statutes were incorporated in 
n. SelhE-dula which was an integral part of the Act and' was pa.ssedby both 
Houses o£ the LegiRlature. The same procedure wru; followed when the 
Alignrh University Act and the Delhi University Act were passed. As the 
prE'Rent Bill materially enlarges the scope of the Sta.tu*,which now -deal 
with suoh important matters as the e-stabIishment rmd abolition 'of Fe.c-ulties, 
Depmiments, Halls. Colleges and Institutions. it iF; very necessary that the 
firSt Atatutes should ·have been incorporated in B Schedule attached to the 

, Hill nnd passed 'by Parliament. . 

The only reason given for not following this procedure is that the Schedule 
would swell the Rize of the Bill nnd it would take n great deal of time which 
mRy not be availa.ble in thf' present Session of Parlia.ment. With respect, 
J ronsider this 0. very feeble argument, indeed. It Reems to me that this 11'1 
lUI instllnce of the recent tendency to delegntp to thf' executive power to 
legislate on importa.nt matters without any reference to, or control by, 
Pllrlinment. This is a dangerous tendency and I ennnot too strongly 
deprecak it. 

I n Englund during the World W,111" I and the suc('eeding years, numerouR 
in"tnnees of ~uch unrestricted delegation of legislative power to ·MiniRtel"R 
or Head~ of Departments o(,CUlTeO. This gave ri$e to ·bitter criticism in 
and outf-lide the two HOURf'l'. of the Britil'lh .Parlinment and in 1929 Iprd 
Chancellor Sank.ev appointed a Committee enlled the "Ministers' Power 
('c,mmittee" to eiamine the question and make Ruggestions. After an 
f'lahorate enquiry the .Committee 8ub~ittt;d it.s :epo:t in ~932. Jt8. c?n-
dn"ions were that whIle cleleg-ated legll'!la.tlOn IR mevltable m the, eXlstmg 
eil''' llIT1Rtances , it is necessa.ry to retain Rome kind of Parliamentary control 
o,pr it, This is now secured by moking clear provision in the Statute 
(whRreby such powers are delegated to Ministers or otb,er authorities) that 
the nul~s nnd Regulations framed by thmn shall be lrLid before Parliament 
n \1(1 will be dealt with in one of the following ways:-

(a) The Rule~ or Reg~tll1tions mnde hy delegated authority 8~a.l1 be 
lair] hefore Pn:rhnment, as Fawn Ill" may he; or , 

(h) nftt.'l" being so laid. - they shall not come into effect until the 
. ('xl'iration of 0. Rpccified period, ,vhich1ll'mslly is forty days; ')1' 

(e) t.h!'\' Rhnll lie beforfl Parliament for It ~pedfied period, during 
;dlich any member may _mOVfl a reRolution annulling or modi-
f~'ing them, and they f:1hn.Il be unnllllE'd or modified n.ccordingly; 
or 

(d) the RuleI' or RegulationR shall lapse aft,er.3 speeified period. 
. unless Parliament has e~reBsly approved them. 



" In addition, there is a i:)tallding Committee or" l'arliament to whioh all 
Rules and Regulations framed by delega.ted aut,hority and all Orders-in-
Council are submitted for scrutiny. In this WIl.J, ctlective Parliumentul'Y 
cont.rol is ensured. In our ParliaIDellt no such i:)t,anding Committee ha.s 
yet been constituted. 

In un important lllatter like the firtit :-;tatutes of Benares and Aligul-h 
l;niver~ities 1 am not in favour of giving the Central Government Ulli'es-
1.l'icted and uncontrolled power to frame the first Statutes which will, 
inter alia, deal with the Constitution, llowers und Duties of vllrious Uni ,·e1'-
sity Bodies and under which .Faculties, Departments, Collegc!H and Institu-
tions may be established OJ' ubolished. The least that should be done ib t(, 
follow one of the fow' modes ill which British Parliament secures control 
over delegated legislation. 

] would, therefol'e, strollgly urge that clause 15 be a.meuded so 11.1> to 
pJ'ovide that the adaptations and additions to the Statutes in force at the 
eommencement of the Amending Act,. made by .the Central Government, Le 
laid before llarliament and I>hall. come into force after orie month from the 
,Iutt.' on which they are so laid. 

Olau8e 5.-1 suggest that in sub-cluase (2) ,of clause 5 the words "in 
cases of emergency" be added in the beginning. As clause 5A has made 
pfovisioll for quinqueul1iul review of the University by Inspection Committee 
appointed by the Villitor, it see Ins necessary to add these words. It wa.s 
stuted that inspection col1templated ill clause 5(2) to 5(6) will be done in 
l'l\!\eS of emergency only, and this should he stated expressly in the Act. 

'I'EX OHAND. 

~F.w DELHI; 

The 7th S6ptembeT, 1951. 

N.B.-The above applies, mutatill mutandis, to the Aligarh Univel'IOit,v 
(Amendment Bill). 



THE ALIGARH MUSLIM UNIVERSITY (AMENDMENT) BILL, 
1951. 

(At! AMgNDI~D UY 'I.'HE SELBe'!' COMMITTEE) 

(Words Bide-lined or underlined indicate the amendments IlUggea~ed 
by the Committee; asterisks indicate omiSsions) 

A 

BILL 

further to amend tho A/if/(ull MUll/ i1ll c: lIi"IlrHity Ad. 1920 . 
. Hg it ell acted by PHrlillnwnt n!'l follows:-

1. Short title and commencement.-(1) This Act may be ca.lled 
AUg-arh Muslim Ullive!'gity (Amendment) Act. 1951. 

th~ 

(2) Se<1tiolls 27 Rnd 28 Rhull come into faree Itt Ollce, "lid the I'lmluillillg' 
provir,iont; of t.his Act shall C(-'IIle iui<J force on such date f\S the Cenkn) 5 
G('vt'rnment may, by notification iil-tllPOfflein\ Gazette, Rppoinf~ 
different dHtes may be appointed for different provisions .. 

2. Amendment of seCtiOill 2, .Act XL or l~.-In sect·ion 2 of the 
Aligarh Muslim University Act, 1920 (hereinafter referred to [\s the principn\ 
Act).- to 

(a) in olause (d), for the wordt:i "or muiutained" the word.- "main-
tllined or recognised" shall be sllhstitut~d; 

(h) clause (e) shall be omitted. 

3. Amendment of section 5, Act XL of 1920.-I1I secti()J: !' (ri HII' 
prim:iplll Act.- 15 

(i) in clause n, in Rub-clause (b) after the word "institlltiow~." 
the word "or" shall be inserted and after the said sub-cla.use (11) 0.,; 

1'0 IlHlendeo the following Rub-clause shall be inserted, nHmely:-' 

"(c) being women, shall have pursued a course of privatt' 
-~--,. ~~.- - ------ --'-', .. ~-.'" - _._------". --~.--.-

study, "; 20 
(ii) in fluh-clause (4) the words .. on approved personA" ~hall be 

omHt.f'd; 
(iii) in sub-clauso (~) after the word "diplomas" the word.. '"snd 

(~ertificates " shall be inserted; 

(iv) in Rllb-clullse (7)- 26 
(a) the word "allY" shall be omitted; 
(b) for the words "and pot'Its" the words "tmd other posts" 

shall be substituted; 
(v) in sub-clause (8), after the word "scholarships" the worn 

.. studentships '.' shall be inserted; 30 
(vi) in sub-clause (9) for the words "for the residence of" fbe 

wordll "aud Hostels and to recognise place& of residence for the II shall 
b~ substituted ;---------- , .. .,---.. --- --- .. -
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(VlI) in sub-clause (11) after the words "relllidence and" the words 
"to r~gulate the" shall be inserted and the word "and" at th~ end of 
the sub-clause sball be omitted; 

(viiI) after sub-clause (11) the following sub-clauses shall h. 
im~erted, namely:-

"(l1A) to make speeial 81Tangements in respect of the 
ref'idence, discipline snd tea~hing of women students; 

(llB) toO create administrative.!.. ministrrial and ot~_~neil~~
Bary posts und to make appointments thereto; and"; 

l' (i.r) in suh-clause (12) ali words after the words "the Univel'llity" 

16 

,> 

____________ •• < ______ 0 __ "- •• _____ •••••• _____ _ 

shull be omitted. 

4. Amendment Of section 7, Act XL of la.-In section 7 of the-
principal Act, for the words and letters .. Part A t:itates and Part eStates" 
thp word •• India" .,hall he substituted. 

fl. Substitution of new section for lection 8 in Act XL of 19iO.-For 
section 8 of the principal Aot, the following section shall be substituted. 
namely:-

"8. Univer8ity open to aU classel1, castes and creeds.-'l'he llnj· 
\"(ll,'Sity shall be open to persons of either Fex and of whatever race, 
creed, caste, or class, and it shall not be lawful for the Unive~ity to-
adopt or impose on finy person. any test whatsoever of religious be-
lief or prOfe8t!lOll in order to entWe him to be admitted therein, as a 
teach& or student. or to hold any oBlet' therein, or to graduate thereat, 
or to enjoy or exercise any privilege thereof, except ··J40jn respect of 
flny pllrticular benefaction accepted by the Uuiversit.y, where such 
t<~st is made a condition thereof by auy I"estamentnry or othel' iustru-
tnf'nt creating such helJefliction: 

Provided that nothing in this section shall be deemed to prevent 
re1igious im·truction being given ill the manner preElcrihed by thf> 
Ordinances to thOSE; who have consented to receive it." 

8. Omission of section 9 in Act XL of 1920.-Section 9 of the prindpr\J 
Act shall be omitted. 

7. Substitution of new section for 8ectioa 11 in Act XL of 1920.-FOI" 
scction 11 of the principal Act. the following section shall be substituted. 
nnrnely:-

"11. Teaching in the University.-All recognised teaching for 
the purpose of University degrees, diplomas and certificates shall be 
CC'llducted in the Mmt' of the Univ&sity and in acoordance with the 
Ordinances and shall include lectures., seminars, tutorial instruction 
alld practical work in t·he laboratory or in the field." 

8. Subetttution of DflW IICtion for _ctlon 12 In Act XL of 1920.-For 
IIcction 12· of the p.!'incipal Act, the following sect.ion shall be substituted, 
namely:-

"12. Power to eatablish and maintain High 8"choolB and other 
imtitwUona.-(l) The Univenity shall, subject to the Statutes, have 
power t<G esta.t"lish 'md maintain High Schools within " radius of 
tiftotln miles from the Uniyersity Mosque. 
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(2) The University may also, with the sanction of the Visitor and 
subject toO tho Statutes and thti Ordinances', establish and maintain 
within the aforementioned limits any other institution whose 'Jbjects 
fall within the powers of the University 80s described in section 5." 

9. SUbetitutloD of new seo&do. for MCtlon lU, In .Act XL of 1920.-For 15 
fleotion 12A of the principal Act, the following section shall be substituted, 
namely:-

"12A. POwer to recognise Oolleges and InstitutiOns.-With the 
a.pproval of the ACRdemic Council Rnd the sanction of the· Vi sit-or , 
and subject to the Statutes and the Ordinances, the University may 10 
admit Colleges and institutions within fifteen miles of the University 
Mosque to such privileges of the University as °it thinks fit." 

10. Amendment of aectioD 13. Act XL of 1920.-In section 13 of the 
principal Act,- . 

(a) for thfl words "I,ord Rector", wherever they OCCllr, the word II 
"Visitor" Fhal1 be E'ubstituted; 

(b) for t.he word "Court", whereveJ' it, o:)~curs, the words "Elt9-
clltive Council" Hhall be substituted; 

(c) in sub-sectioll (2) all the words after the words "with tho 
tiniversit.y" shall be omitted and after the sub-section I!.& so amended 20 
the following sub-section shall be inserted, namely:-

"(QA) The Visitor shall in every CIUI8 give notice to the 
University of his intention to cause an in8p6ction ()l' inquiry to 
be made, and the University shall be entitled to appoint a. 
representative who shall have the right to be present °and be 26 
heard at such inspection or inquiry"; and; 
(J) after sub·section (5) the followiQg sub-sedion shall be insertod, 

na.mely:-
., (6) Without prejudice to the fO!'egoillg provisions of this 

s.ection, the Visitor-may, by order in writing, annul any pro- 30 
ceeding of the University which is not in conformity wit,h this 
Act, tho Statutes ur tho Ordinances ;----

Provided t.hat, before making allY Fuch o!'der, he shall call 
. upon-fiie University to !!how cause why such an ord~r shouldllotO 

be made, and, if o,ny--c8us;-I;-sh~wii-o;':ithin a reasonable time, 35 
shali-oom;"(f;tth(."--same.'-- ------ 0-,. _______ _ 

lOA. Insertion of new section in Act XL of 1920o-After section III of 
the principal Act, the foIlowing section shall be inserted, namely:-

·'18A. Quinquennial review o-(l) There shall be a review of the 
working and progress of the University and' of its needs, once during 40 
every period of five years commencing from the date of the coming into 
force of the Aligarh Muslim U;DivelsUy(Amendment) Act, 1951, by 
a Committe~ nppointed for the purpose _ by .~~~ Visitor a~ consisting 
of such number of persons as the Visitor may think fit. 

(2) The Committee appointed under sub-section (1) 5hall inspecb ~, 
~ University and shall make a report to the Visitor. 



, 
(B) The report ~f the Committee appointed under Bub-section (1) 

shall he communioated to the University tor such action as the -----_._," ,------"-, .. ,--
University may think fit." 

11. Omilslon of section 14: in Act XL of 19to.-Section 14 of the 
6 principal Act shall be omitted. 

12. Substitution of new sectlOO for section 16 In Act XL of 1920.-For 
sectioll 15 of the principal Act, the following sect.ion shall be substituted, 
namely:-

"15. Chief Rector and RectoT8.-(1) The Gov.ernor of the Sta.te 
10 of Uttar Pradesh shn11 be the Chief Rector of the University. 

(~) Sueh persons •• as may be appointed in this bahaH in 
accordance with the Statutes shall be the Rectors of the University,." 

13 • .Amendment of section 16, Act XL of 1920.-J n section 16 of the 
principal Act, the word "and" at the end of item (.3) shall h~ omitted, and 

15 after the said item (.1) the following shall be inserted, namely:-

30 

., (3A) The Pro-Vi'le~Chancellor, if allY; 
(BB) The Treasurer; 

(30) The Registrar; 

(3D) The Deans of the l<'aculties; and '_~ 

1'. Amendment of section 19, Act XL of 1920.--For sub-section (1) of 
section 19 of t·he prineipal Act, the following sub-section shall be substi-
tuted, namely:-

"(1) The successors to the Vice-Chancellor holding office at the 
commencement of the Aligtlrh Musljm University (Amendment) Act, 
1951, shall be uppointed in the manner provided in the ;:Itatutes." 

16. Amendment of section 21, Act XL of 1920.-1n section 21 of the 
principal Act,-

(a) for the words "the Pro-Chancellor and the Vice-Chancellor" 
the words "and the P-ro-Chancellor" shall be substituted; -
- --" .. 

(b) the words "and the Ordinances" shall be omitted. 
16A. Amendment Of section 22, Act XL of 1920.-1n section 22 of the 

princjpaJ Act, the word ",.nd" a·t the end of item (3) sha.ll be omitted p..nd 
after the said item (3) the follawing shall be inserted, namely:-

(3A) The Finance Committee; 
(3B) The FfLCulties; and" 

16. Amendment of section 23, Act XL of 1920.-> seet,ion 23 of the 
principal Act.-

, ' 
I 

(a) in sub-section (1),-
(i) for the words "and the Vice-ChBucellor" the words and 

b~kets "the Vice-Chancellor and the Pro-Vi.:le-Cha,neellor 
(if any)" r-hall be substituted; 

(ii) the proviso shall be omitted; _ 
(b) in Rub-section (2) .. the words "and direct l.hl\t- neCe!lsary 

aelioD be taken by the Executive or Academic Council, as the .tille 



JJlU~ be, on any recommendations of the Lord Rector" spall he 
omItted. 

17. Substitution of new section for section 27 in Act XL of 1920.-¥or 
lection n of the principal' Act, the following section shall be substituted, 
nllmely:- 50 

"27. power to mal.e Statute8.-Subject to the provisions of this 
Act, the StRtlltt~S may provide for all or any of the following matters. 
namely:-

(a) the constitution, powers and duties of the authoritie.l:i of 
the University; 1() 

(b) the election /t.l1d continuance in office of the members of 
the Haid authorities, including the continuance_in offhe C1f the 
first members, and the filling of vacancies of members, and all 
other matters relativf' to those nuthoritips for which it may be 
necessary or desirable to provide; 16 • • • • • 

(c) the appointment, power" nnd dutieR of the officer" of the 
l1niverF'lit,:v ; 

• • • * • 
(d) the conl;titution of u pension or provident fund und the 2o. 

establishmant of an insurance scheme for the benefit of the officers, 
teachers and other employees. of the University; - . 

(e) the conferm<;llt of honorary degrees; 
(f) the institution of fellowships, scholarships, !ltudentshipa, 

exhibitions, medals and prizes; 2t). 
(y) the withdrawal of degrees, diplomas. certifbates alld other 

a ':lUdemic dilltinctions; 
(h) the establishment and abolition of Faculties, Depart-

ments, Hall!'!, Colleges and other institutions; 
(.i) the canditions under which Colleges and institutions may So. 

be admitted to privileges of tba University and for the withdrawal 
of such privileges; ... 

(j) thp. establiflhment of High S(·hools and other institutions 
in aceordal1ce with the provisions of section 12; and 

(k) all other matters whieh by this Act are to be or may be 3S 
provided by the Statutes." 

18. A.mendment of section 28, Act XL of 1920.-For sub-sectton (2) of 
iection 28 of the principal Act, the following sub-sections sh61l be substi-
tll'ed, namely:-

"(2) The Court may, from time to time. make new or additional 40-
Statutes or may amend or repeal the Statutes in the mannar herein-
ait.er in this section provided. 

(3) The Executive Council may propose to the Court the draft· of 
IInv Statute to ~e passed by the Court, and Buch draft shall be consi-
dered by the Court at its next meeting. ~ 

'J. " (4) The Court may approve any such draft as is referred ta in sub-
seM.ioYI (3) and pass the Statute or r'laiect it or return it to the Executive 
Couacil for reconsideration, either in whole or in part, togethel' wi,b 
an:v amendments whhh ·the Court mRy suggest: 
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Provided that th6 Executive Council shaH nat propose the draf, of 
any Sta.tute or of Bny amendment of Q Statute affecting the status, 
powers or constitution of auy existing authority of the Univert,;ity until 
such authority has been given an opportunity of expressing an opinion 
upon the proposal, and any opinion so expressed shall be in writing and 
shall be considered by th~ Court. 

(5) Any member of the Court may propose to the COllrt the draft 
of any Statute alld tht> Court may reject the proposal or refer such 
draft for consideration to the Executive Council, which may either 
reject the proposal or submit the draft to the Court in such form ·:1S the 
Exeeutive Coun~il may approve, and the provisions of this section shall 
apply ic the case of any draft 80 submitted as they tl.pply iLl the cose of 
11 draft proposed to the Court by the Executive Council. 

(6) Every lIew Statute or addition to the Statutes (r any amend-
I: l"lt Cl' ) f'pettl rf II btatute 8hall requ:re ~ht~ pr,wi )US approval of tbe 
Visitor who may sanction, disallow. or remit it, for furthtlr consi-
deration. 

19. Substitution of new section for sections 29 "nd 80 1n Act XL of 
19aO.-For ilect.ions 2{)and 30 of the principal Act, the following sectiol} 
sh~ll II"! suI stituted, l'f~lildy '-

"29. Power to make OrdinancfJ8.-(1) Subject to the provisions of 
·this Act anq the Statutes, the Ordinances may provide for all or any 
of the following matters, namely:-

(./) the rdlrlis.=ioll of Rtudent8 t.o the I :lIi\l~rl'iity an!1 tl](·j,' 1"1-

"o!:lI"nt BS .,!;I·h; 

(b) the coura.es of study to be laid down for all degrees, diplo-
TIlUS f\nd certifica.tes of the University; 

(c) the award of degrees, diplomas, certificates and other 
uCHdemic distinctions, the qualifications for the same and the 
means to be taken relating to the granting and obtaining the 
same; 

• (d) the fees to be charged for courses of study in the Univqrsit.,. 
Ilnd for admission to the examinations, degrees and diplomas of 
the University; . 

(eo) the conditions of the award of fellowships, scholarships, 
studentshi'ps, exhihitions, medals and prizes; 

(n the conduct of examinations, including the t.erms of offi<.'e 
and manner of appointment and the duties of examining bodies, 
eXflminers and moderators; 

(g) the maintenance of disciplin'e among the students of the 
University; 

(h) the conditions of residence of the students of the Uninr-
~~; .. 

(i) th~, special arranJSements, if any, which may be made for 
the residence, disciplin.e and teaching of women students -.ucJ the 
prescribini for them of special courses of studies; 

(I) the giving of religious instruction; 
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(Ie) the emoluments and the terms a.nd eonditionl5 of ser"flee of 

teachers of the Univ.ersity-; ----
(l) the maintenanoe of High Schools and other institutions in 

aocordance with the provisions of section 12; 
(m) the supervision and inspection of Colleges and other instl- 6 

tutions a.dmitted to the privileges of the Univf'rsity unde'r8ection 
12A; and 

(n) Itll other matters whioh by this Aot or the Statutes Llt'e to 
be or maybeProvided for by the Ordinances_ 
(2) The Ordinances in force immediately before the 0ommcnc'~· H) 

lUent of the Aligarh Muslim University (Amendment) Act, 1951, 
lLlay be amended, repealed or added to at any time by the Executive 
Council provided that-

(i) no Ordina.noe shall be made affecting the conditiollS of 
,-eilldenee or discipline of students except after consultation with 16 
the Academic .Coun':lil; 

(ii) no Ordinance shall be made-
(a) affecting the admission or enrolment of student.s or 

prescribing examInations to be recognised 81'1 equivalent to the 
University Bxaminations, or 20 

(b) affecting the conditions, mode of appointment or 
duties of examiners 01' the eonduct or standard af e;,"l1mina· 
tions or any COUl-se of study, 

unless a draft of such Ordinallce has been prop<?sed by the Academic 
Council. 26 
(tl) 'l'h0 ExeClltivl' COllllcil !;hall 1I0t have power to Bm<!lld Imy 

draft proposeu by the AClldemic Coullcil uneler the provisions of sub· 
lIectiCrI1 (2) but may reject the proposal or return the draft to the 
Academic Council for reconsideration, either in whole or ill part, 
togetl'cr w:th IIny amendment,s whICh the Executive Couneil may 30 
suggest_ 

(4) Where the Executivtl Coullcil hilS rejecte:l the draft of lin 
Ordirlan.~e proposed by the Acudemic Council, the Academic Couul'il 
mbY appeal to the Ceutrlll Government lind the Central Government 
may, b,7 order, din~ct that the proposed Ordinanoe shlill be laid before 36 
the next Jllt'iltmg of the Court for its approval ani that pending such 
approval it l'hr.l1 have effect from such date as may be specified in the 
order: 

ProvideJ that if the Ordinance is not approved by the COUl't at 
6 1J Jh meetin3. it. shall cease to have effect_ 40 

(5) All Ordinallces mnde by the Executive Council shall be sub· 
mitted, as SOOIl as may be, to the Visitor and the Court, and shall be 
oonsiderefl by the Court at its next meeting 8~C1 the Court shaH have 
power. by e. rfll!olution p~ssed by a majority of not less than two-third. 
of the members voting, to cl1ncel IIny Ordinanoe made I:JJ' the E!tecutive 46 
Council. and stich Ordinance shall, from the date of such resolution. 
aeaSG t.) -have effect:. " 

(6) 'l'lJe Visitor may hy order, direct that the operation of an, 
Ql'<Hullllfiltt shane suspended until he has had an opportunity of 
exer~i.ing hit powf'rs (If dilil8llowano&, ~ any order of iI1.1~eIlsjon 60 
uude\' .hi .. lIub-sec'ion shall cease to hays e1le.ct on, the exp:ra~<ln of. 



,one month from the dute 0(' such order or 011 the expiration of fifteen 
days froIlI the clute of considerlltiol' of the Ordinllnce by th~ Court, 
whi~hevl::l' period expires later., 

(7) '1'h(\ Viflitor may, at nny time lifter 1111 OrdilllUlce ht\s bet:lll 
com;idered by the' Court, signify to the Exeeutive Council h:" dis-
allowance of such Ordinance, and from the date of receipt by the 
Executi.e COlllleil of intimntioli of .;;ueh dil':nlloWflllee, slH'h Ordj~IIUlce 
sball cease to have effect. 

19A. Amendment of section 31, Act XL of 1920.-ln !lectioll 31 of the 
l() principal Act, after sub-sect.ion (2). HIP following !lub-section shall be 

inserted. namely:-

., (:1) 'fhe j<jxecutive f:OUUCll mlly direct the amelJdment, ill ~lIch 
mUllllel' HS it may sp"cif,v, of any Regulutioll ntnot' under Hlil'l sectioll 
or th~ Hlllllliment, of any such Hegulation: 

16 Provided thfit. any authority of the Ulliversity which is Jissutistkd 
with any such direction may Hppel\l to the Court, whose decision in 
the matttlr shall be tinal." 

20. Omission of section 32 in Act XL of 1920.-Hectioll 32 of the principal 
Act shaH be omittEd. . -----.-"----.---.-.------ .. --.---.--.. -

20 21. Amendment of section 33,- Act XL of 1920.-1n ;;ectioll a:,; of the 
principal Act,-" 

(a) ill sub-section (1). for the words "the Acad(:mic COUld I ill 
sueh marlfler as may be prer.cribed by the Ordinances" the words '·the 
Executive Council on thE' recommendation of th(~ AClloemic COUJlci!" 

21S shall b';l sul>stituted; 

30 

(") sub-Rectioll' (2) shGlI be omit,ted: 

(e) in ,;ub-:;ection (3), for the wordH "to preplll·tl'· the WOl'([t;I .. uud 
to prepAre uid publish" ~hall IIf' fmh~titl1tec1 and the words "and to 
report, such refollIJt.s to tlJP Exeoutivt· Council fot" puhlication" 8ha.ll he 
omitted. ". 

22. Amendment ot section 35, Act XL of 1920.-In seCti('ll 'Vi of thf! 
principal Act,--

(a) in sub-section (1) for the wordB "auditors appointed by the 
Visiting Board" the words "the Comptroller and Auditor Geneml of 
India" shall he substituted; 

(b) h sub,st'ctioll (2), for the wordtl "the Audi_tors' report shall bl;) 
r.ubmitted tl.I(ugh the Visiting Bo&rd to the Lord Rector" the words 
"tht! report of the. Comptroller and Auditor <he·neral shall be submitted 
to the Visitor" sh811 bEl substitute~l. 

40 13. Amendment of 8e(lt4OD 88, Act XL of 1920.-10 Bub-section (2) of 

fir 

seotion 36 of the principal Act, for the words "Visiting Board" the word 
"Visitor" shall be substituted. 

24. Amendment of .ect.ion 37, Act XL of 1990.-10 section 87 of the 
principa.l Act.-

(a) in sut> fection (1) for the words "provident a.nd pension fUlIds" 
the woras- ,. pension, or providel\t fund or provide such illSul'tlll~e 
teheme" ilball be substituted; 



• 
(b) in sub-section (e) fpr the fisures !'189'l" the fisures "1925'j 

maft be substituted. 
II • .&mndmen' 01 IIOUon 88, An ZL oJ 1920.-In seotion 88 of )he 

prinoipal Aot,- /", 
(4) sub-seotion (1) sha.ll be omitted; 
(b) iIa sub-seotion (.9) the word "other" shall be omitted and for 

the words "any office of any authority" the wards "any office or in any 
authority" sha.ll be substituted, 

28. Om1ll1OD o:r I8ctlOll 60 bl Act XL of 1920.-Section 40 of the 
principal Act shall be omitted, 

fit Temporary provt8ioo for amendment of Statutet,-l'he Central 
Government mny, by notification in the OfficiaJ Gazette, make Buch 
adaptatiolls and modifioations in the St"tutes in force imme~ie.tely bi'fore 
the commencement of this Act as, in its opinion, may be necessary or 
expedient to bring the provisions of the Statutes into accord with the pro-
visions (>f the priucipal Act as amended by this Aot ~ 

Pl'ovided that nothing in this section shall be deemed to empower the 
Central Government t.o make any Ildc,ptution or modification of any such 
Statute after the expiration of three months from tha commen~amellt of 
tllis .AD.. ~ . 

is. Tr&u1tlOllaJ. provfI1oDa.-Any officer or authority of t1'1e University I exercising any functions under the principal Act. immediately before the 
commencement of this Act. shall continue to exercise suoh funotions until 

\
thtl oon'6ElKndinJ new officer or authority is appointed, elected or constitut-
ed in ac('ordallc6 with the provisions of t·he principal Act &8 amenaflU by 
this Act or the Statutes as I\~Qpted or modified under this Act. 

10 
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Report of the Select- Committee on the Bill further to amend 
the Aligarh Muslim University Ac~ 1920. 

(A8 a.mended by the Select Committee.) 
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